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The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) to (c). Recently in3-
tructions weore issueq to Railway Ad-
ministrations that fresh applications
should be called for, instead of re-
newing old ones, in respect of con-
tracts which have been in force for a
period of six years in the case of
vending and Refreshment rooms and
ten years in the case of Restaurants
and Restaurant cars.

The reason for this action is to find
out whether, after such a long period,
any person capable of giving better
service is available.
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Mr, Speaker: He is asking about .
those who have been working salis-
factorily and against whom there was
no complaint.

Shri S, V. Ramaswamy: They would
be taken into consideration and we-
would see whether the contract can-
not be renewed.
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Shri S, V. Ramaswamy: In the
case of refreshment rooms and vend-
ing, the contract is for three
years. In the case of restaurants
and restaurant cars, it is for 5 years.
Generally it is renewable provided
certain conditions are observed.

Mr. Speaker: The question is whe-
ther there are some cases where ten-
ders have been or are being invited
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before the expiry of the term of lease
of the previous contractor?

Shri S, V. Ramaswamy:
aware of that.

I am not
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Shri S, V. Ramaswamy: We are

making a very determined effort to
improve departmental catering.
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Shri S. V. Ramaswamy: If there is
sub-letting, the contract will be ter-
minated. This is one of the conditions
which has to be observed, namely,
that there should not be any sub-let-
ting. We would be thankful to hon.
Members if they bring to our notice
cases of sub-letting, If it is found
that there is sub-letting, we will ter-
minate the contract.
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Shri Shree Narayan Das: May I

know at what level the applications
for giving contracts are decided?

Shri 8. V. Ramaswamy: At various
levels.

Mr, Speaker: What are those
various levels?
Shri S. V. Ramaswamy; It is de-

cided at the divisional level if the con-
tract is small. If it is big, it is decid-
ed at higher level.

Shri A. P. Sharma: One of the re-
commendations of the Kripalani Con.~
mittee to render better catering ser-
vice to the travelling public was to
have private catering side by side
with departmental catering. May I
know why that recommendation has
not been implemented in most of the
stations where there is departmentai
catering?

Shri S. V. Ramaswamy: On the
Indian Railways, there are about 5000«
private cateers still existing. We have
got only 95 stations where there is de-
partmental catering. Private catering
is working side by side with depart-
mental catering in certain stations.

Shri Ramachandra Ulaka: May I
know the number of contractors rail-
waywise against whom complaints.
were lodged during the last year?

Shri S. V. Ramaswamy: I canno’
give that information off-hand. A
separate question may be asked.

Shri Bade: Is it a fact that in Bom-
bay one ice-cream vendor was given.
a contract without calling tenders and
the Public Accounts Committee has
passed strictures against that con-
tract? If so, what is the reason for
rencwing that contract without calling.
tenders and thereby putting the rail-
ways to a loss?
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Shri S. V. Ramaswamy: It is in
the report of the Public Accounls

Committee. We are looking into it.
Shri Bade;: What is the reply?

Mr. Speaker: Unless he sits down
as soon as he puts the question, how
can he hear the answer?

Shri S. V. Ramaswamy: I believe
it is mentioned in the report of the
Public Accounts Committee. We are
looking into it.

Shri Ranga: Are we to understand
that he said he is looking into it?

Mr. Speaker: The Public Accounts
Committee have taken up that case
and mentioned it in their report.
They are looking into it and making
-enquiries.

Shri Ranga: Then there is no ques-
tion of looking into it. They should
know all the facts. They must have
presented all the facts to the Public
Accounts Committee.

Mr, Speaker: When it is brought
to their notice in the report of the
Public Accounts Committee they have
to do something.

Shri Ranga: They have to express
their regret for having done that.

Resources of Panchayati Raj Bodies

+
616, Shrimati Savitri Nigam:
L Shri P. R, Chakraverti:

Wil] the Minister of Community
Development and Cooperation be
pleased to state the action taken on
the basis of the Santhanam Committece
Report on the the raising of resources
for the Panchayati Raj bodies by the
State Governments?

The Deputy Minister in the Ministry
of Community Development and Co-
operation (Shri B. S. Murthy): The
report of the Santhanam Study Team
on Panchayati Raj Finances was cir-
culated to the States in August 1963
for their considered views on the
Team's recommendations. Detailed
replies have so far been received from
the State Governments of Andhra
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Pradesh, Gujarat, Madras, Maharash-
tra, Mysore and Uttar Pradesh. These
States have accepted most of the re-
commendations having a bearing on
the raising of resources by Pan-
chayati Raj bodies. Replies from the
remaining States are awaited.

Shrimati Savitri Nigam: May I
know whether some of the States
have also accepted the recommenda-
tion of creating a panchayati raj fand
on the same pattern as in Rajastnan
and, if the answer is in the affirma-
tive, the names of those States?

Shri B. S. Murthy: All theze mat-
ters are being discussed at various
levels. As a matter of fact, the re-
commendations are nearly 114, out of
which 4 relate to the Ministry at the
Centre, such as the creation of the
Panchayati Raj Finance Corporation,
per capita assistance for the pancha-
yats bodies and giving an extra
amount of Rs. 400 crores in th2 Fourth
Plan. These are being discussed. The
other recommendations envisage that
the zilla parishads, panchayat samitis
and panchayats should ra.se niore re-
sources by taxation. They are also
being processed,

Shrimati Savitri Nigam: Out of the
States to which these recorrmienda-
tions were sent, how many have given
permission to the panchayats {o ruise
resources by levying varicug taxes?

Shri B. S. Murthy: As the hon.
Member knows, there is panchayat
legislation in every State und~r waich
powers are given to the panchayats
to levy certain taxes,
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Shri B. 8. Murthy: It is not a ques-
tion of not accepting. As I Lave sl-
ready said, only six States Hive sent

their replies.





